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S.N.Mallick,VC 

In this application, the petitioner has 

challenged the Order of Suspension passed by the respondent 

authorities dated 22,2.96. Mrs. U. Sanyal,ld. counsel appearing o 

for the respondents, has submitted that the above Order of 

Suspension has already been revoked by the Office Mend 

No,P2-4/95 dated 2.1.97. Mrs.Sanyal, also files reply whiCh 

may be kept with the reàord. 	 . 	 y. 

Mr.Ghosh,ld.counsel appearing for the petitioner 

also concedes that the Order of Suspension has been revoked 

and the petitioner has resirred his duties, 

Under the circumstances, the ld.counsel for 

the petitioner does not want to proceed with this application. 

But, both the id. counsel submit that the averments made by 

the parties in the application and in the reply thereto, are 

not denied. 

The application stands dismissed for 'non-

prosecution'. No order as to costs. 


